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SHRI C. X CHANDRAPPAN:
What about sending a parliamentary
delegation?

MR, SPEAKER; Papers to be laid
on the Table.

1258 hrs.
PAPERS, LAID ON THE TABLE

Reporr OF COMMITTEE FOR REvEw
OoF Om AND NATURAL Gas
Connaissign, EIC,

THE MINISTER OF LAW AND
JUSTICE AND PETROLIUM AND
TCAM (SHRI H R. GOKHA-

Ih;tolqyonﬂ:;'hbla—

(1) A copy of the Report of the

for review of the

Ofl and Natural Ges Com-
mission,

Re. Diswisal © 204
of Chief Cashisr
8.B.1., New Delhi (St.)

(2) A statement (Hindi ‘and
English versions) explalhing
the ressons for not laying
the Hindl version of the
sbove Report cimyltaneously;

{Placed in Libravy, See No. LT—
8971(72.]

——

12.54 brs.

STATEMENT RE DISMISSAL OF
SHRI V. P. MALHOTRA, FORMER
CHIEF CASHIER OF STATE
BANK OF INDIA, NEW
DELHI

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

Mr, Speaker. Sir,

Hon'ble Members have not more
than one occasion evinced desire to
know the details of the circumstances
in which Shri V., P. Malhotra, former
Chief Cashier, State Bank of India,
Parliament Street, New Delhi, has
been dismissed from the bank's ser-
vice. I had already informed the House
that the State Bank of India bad

fect from the 10th November, 1972
The facts leading to his dismissal are
az follows:—

The State Bank of India issued
letter containing e statement of charg~
eg to Shri V. P, Malhotra, Chiet
Cashier in its Parliament Street
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SHRL PILOO MODY (Godhed):
When are you making him a Gover-
nor?

SHRI YESHWANTRAQ CHAVAN:
Shri Malhotra, in hig written exple-
nation submitted by him on the 12th
July, 1872, denied all the charges und
stated that he had no personal motive
whatsoever in disregarding procedu-
ral formalities laid dpwn by the bank
in the withdrawal of cash from the
chest,

SHRI JYOTIRMOY BOSU (Dia-
mond Habour): After 27 years of ser-
vice.

SHRI YESHWANTRAO CHAVAN:
He mentioned that he was simply
duped and that once a man is duped,
his action may not come up to normal
standards. It was further his explana-
tion that since he thought that he
was under instruction on the tele-
phone, which he believed at that time
to be from the Prime Minister, not to
take any escort, armed guard or a
driver and keep the entire transac-
tion as top secret, he did not follow
the usual instructions of the bank for
taking large amount of cash outside
the bank premises He requested that
he should be judged by his comduct
immediately after realising that he
the money such as nothing the taxi
number in which the impostor took
away the money, rughing to the Prime
Minister’s House to collect the neces-
sary documents contacting the Police
immediately after realising that he
he was the victim of a huge hoax and
helping them to apprehend the cul-
prit.

SHRI PILOO MODY: In between
he went to the Parliament House.

SHRI YESHWANTRAO CHAVAN:
The Local Board of the State Bank

AGRAHAYAN 11, 1884 (Soks)

Clilef Cashier 205
of SBJI., New Delhi
(St.)

Shei V. P. Malhotra on the 27th July
1972 asking him why the penalty of
dismissa] should net be imposed on

Shri Malhotra submitted his
reply to the show cause notice on the
10th October, 1972 The main theme
of his defence was that the show
cause notice was premature, unwar-
ranted and wvoid and that no oral en-
quiry was conducted. He also men-
tioned that his presence of mind alone
made the recovery possible and that
dismissal is an extreme penalty nor-
mally ressrved for weeding out cor-
Tupt officers and he should not be
dismissed and that there should not
be a total forefiture of service for a
single error of judgement.

The executive Committee of the
Central Board of the State Bank of
India at itz meeting held on the 10th
November, 1972, later considering the
recommendation of the Local Board
and going through the entire records
of the disciplinary proceedings, re-
solved that he be dismissed from
Bank's service with immediate effect.
The Btate Bank of India accordingly
communijcated the order of dismissal
to Shri V. P. Malhotra through a
leiter gent to him by registered post
which was acknowledged by him on
the 17th November, 1972,

SEVERAL HON. MEMBERS fose—

SHRI SHYAMNANDAN MISHRA
(Begusarai) : I had, in fact, raised this
matter and suggested that the Gov-
ernment should come forward with a
statement on the subject.

Now, the first complaint I have to
mkeizthatnoduenotieewn;ivm
to us of this statement. There js no
mention of it on the Order Paper...

MR. SPEAKER: The Minister can
make. ,

for the Finance Minister to make this
statement? However, it is in response
to the request that I had made.
I am grateful to you that you
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(Shri Shysmnendan Mishra].

to make now is that you should
spme time for a discussion on
statement that he has made,

Now, three things arise from this
stgtement. First, the charges were 50

premature; probably, more develop-
ments are to follow. Third, Mr.
Malhotra thought that it was the
voice of the Prime Minister from the
other side and, therefore, he went out
with the amount That is also there.
We feel that it is a fit case for a Par-
ltamentary Committee to go into. You
should allow us a discussion on this
statement,

BEVERAL HON. MEMBERS rose—
MR. SPEAKER: Order, please.
{Interruptions)

SHR! JYOTIRMOY BOSU (Dia-
=mand Harbour): When you have al-
lowed ofie Member, how can you
shut me out?

SHRI SHYAMNANDAN MISHRA:
I had earlier written to the Speaker.
138 hirs,

SHRI JYOTIRMOY BOSU: I wrote
to your good self and to the Finance
Minister.
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409 ¥ warty  rPwgz” wor wE
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(mw) .. ..

MR. SPEAKFR: 1 am not allowing
anybody. Now, Shrl Swaran Singh

PO
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STATEMENT RE FINALISATION OF
LINE OF CONTROL IN JAMMU AND
KASHMIR

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Mr, Speaker Sir, Hon'ble Members
will recall my statement in the Lok
Sabha on 8th December regarding the
outeome of the meeting betwedn the
Chiefs of Army Staff of Indla and
Pakistan held at Lahore on December
7, 1872, In pursuance of the degi-
sion taken in that meeting the senior
mulitary commanders of the two sides
completed the task of finalising the
maps showing, the delineated line of
control in Jammu and Kashmir and
submitted their agreed delineation of
the line of control to their respective
Governments for approvat. The ap-
proval of the Pakistan Government
was received in the evening of the
11th December and approval of the
Government of India was transmitted
to them the same evening. The fol-
lowing announcement was made in
New Delhi and Islamabad,

“The Line of Control has been
delineated in Jammu and Kashmir
in accordance with the Simla
ment of July 2, 1972 and that it
has the approval of both Govern-
ments, Adjustments of ground posi-
tions will be earried out to conform
to the line of control approved by
both Governments within a period
of § days from the date of this
anhouncements.”

The broad description of the lne
of control resulting from the ceasefire
of 17th December, 1871 in Jammu and
Kashtnir as delineated on mape along
itg entire length is laid on the Table
of the House, This line hag besn de-
lineated on 19 mosaic maps commene-
ing ¥rom the Chhamb sector gn the

tional border and gnding in
urtok-Partapur sector in the north,
This line of control in Jampnu and



